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Raipur, the 14th January 2003

No. F-11-3/16/2003.—In excrcise of the powers conlerred by Sub-rule (1) of rule 25-A of the Chhatiisewh
Industrial Dispute Rules 1957 and in supersession of all previous notificaton on the subject. the Suue Government
hereby authories the Deputy Labour Commissioner (In charge Officer of L. R, Section. H. Q) Chhattisgarh. Ranpur i
acknowledge the reccipt of cvery arbitration award of a Labour Court ‘or Industrid Tribunal in an indusuial dispate

referred to it by him undu Section 10 or Suh—scumn (5) nl Scumn 12 of the Industrial Dl\pult, Act 1947 (No, T ar

1947).
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Raipur, the 14th January 2003
No. F-11-3/16/2003.—In cxercise of the powers conferred by Section 4 of the Industrial Dispute Act 1947 (No.
14 of 1947) and in supersession of all previous notifications on the subject. the State Government herehy appomnts the
officers mentioned in column (2) of the Schedule below as Conciliation Officers for the arcas specified against them
in column (3) of the said schedule for all industries for which the State Government is the appropriate
Government. :— : ;
&
. SCHEDULE
No. Person ' Industrics
& {1 2y - (3
P .
1. Labour Commissioner Each officer within the Iimil‘ ol his local jures-
diction.
2 All Dy. Labour Commissioners
3. . ~ All Asstt. Labour Commissioners
4. All Labour Officers
5 All Asstt. Labour Officers.
b .
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Raipur, the 14th January 2003

No. F-11-3/16/2003.—In exercise of the powers conferred by Scction 39 of the Industrial Dispute Act 1947 (N
XIV of 1947) in it's application to the State of Chhattisgarh and in Supersession of afl previous notilicauon’s on ihe
subject, the State Government hereby direct that powers by its Section 34 of the said Act shall be excreisable by .
Labour Commissioner (incharge Officer LR. section. H. Q.) Chhattisgarh, Raipur.
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Raipur, the 14th January 2003

-

No. F-11-3/16/2003.—In exercise of the powers conlerred by Section 39 of the Industrial Dispute Act 1947 1No.
XIV of 1947) in it's application to the State of Chhattisgarh and in Supersession of all Previous notilication’s on the
subject, the State Government hereby direct that powers by its Section 33-C (1) of the suid Act shall be exercisuble
by Dy. Labour Commissioner (Incharge Officer I.R. section. H. Q.) Chhauisgarh. Raipur.
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Raipur, the l4th January 2003

No. F-11-3/16/2003.—In exercise of the powers conferred by Section 39 of the Industrial Dispute Act 1947 (No.
XIV of 1947) in it's application to the State of Chhattisgarh and in Supersession of all previous notification’s on the
subject, the State Government hercby direct that powers by its Section 12 (5) of the said Act shall be exercrsable by
Dy. Labour Commissioner (Incharge Officer LR. section, H. Q.) Chhattisgarh, Raipur. ’
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Raipur. the 14th January 2003

No. F-11-3/16/2003.—In exercise of the powers conferved by Section 39 of the industrial Dispute Act 1947 (N,
XIV of 1947) in it's application to the State of Chhattisgarh and in Supersession of all previous notification’s on the
subject. the State Government hereby direct that powers by its Scction 12 (3) of the said Act shall be exercisahle by
Dy. Labour Commissioner (Incharge Officer LR. section. H. Q.) Chhattisgarh. Raipur.
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Raipur, the 14th January 2003 .

No. F-11-3/16/2003.—In exercise of the powers conferred hy Section 39 of the industrial Dispute Act 1947 (No.
XIV of 1947) in it's application to the State of Chhattisgarh and in Supersession of all previous notification’s on the
subject, the State Government hereby direct that powers by its Section 10 of the said Act shalt be exercisable by Dy
Labeur Commissioner (Incharge Officer LR. section. H. Q.) Chhattisgarh. Raipur.

T, feak 24 SFEd 2003

A TH-11-13/2002/16.— T4 YHA TAGgN Yo W& 314 dmm dHFRr (e #1 fafrrm w3 =1 o)
Afufam, 1996 (FHF 27 B 1996) F UM 5 B Yed WAl F Wi § a1t g0 T WHFE, CaEr =% sfafrm
F i T frEE 99 an 395 fRaraed v Feafafea fes afefa =1 mes w w

1. I9® : 3y

2. usTgs e’ g T2 ufaa

3. Frfured I+, : A
TP |, TR

4. FrEIEE I, % SLES

i fafer &y,
EiRi co

5. wq@ AfEm : W
wie dHye faum
TG 1 giafafy.




230 : I TS, A 7 e 2003 [

Raipur. the 24th January 2003

.No. F-11-13/2002/16.—In exercise of the powers conferred by Section 5 of the Building and Other Consiruction
Workers {Regulation of Employment and Conditions of Service) Act. 1996 (No. 27 of 19961, the State Government
hereby constitute following Expert Committee for making rules under this Act and its implementation m the Stae.

l. Labour Commissioner . / Chairperson

2. Dy. Labour Commissioner : Officiating Secretary
"Administration".

3. Executive Engineer - : Member

Rural Enginegering Services
Raipur Division.

4. Exccutive Engincer : - Member

“Public Works Depit. Raipur.
g -
3. Representative of Engincer” : Member

in Chief Water Resources Deptt.
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